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gIyuTr dT dRi@ /Date of

Pronouncement 30/08/2023
ORDER

PER Ms. MADHUMITA ROY - JM:

The instant appeal filed at the behest of the Rewas directed against
the order dated 04.08.2021 passed by the Ld. Costonex of Income Tax
(Appeals)-11, Ahmedabad (in short ‘CIT(A)") arisimyit of the order dated
27.05.2021 passed by the DCIT/ACIT, CENT-2, Rajkatler Section 143(3)



ITA No 140/Rjt/2021 (ACIT vs. Shri Samirbhai
Maganbhai Kalariya & Ors) A.Y.—2018-19 -2-

of the Income Tax Act, 1961, (hereinafter refertedas ‘the Act’) for
Assessment Year 2018-19.

2. At the time of hearing, the Ld. DR submittedtttias appeal has been
wrongly filed by the Department and hence, withdrawl hus, the matter is

dismissed as withdrawn.

3. In the result, the appeal of the Revenue isidsed as withdrawn.

| This Order pronounced on 30/08/2023 |

Sd/- Sd/-
(WASEEM AHMED) (MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
Ahmedabad,; Dated 30/08/2023
S. K. SINHA True Copy

srger Y gfafaf@ 3@f¥a/Copy of the Order forwarded to :
31t / The Appellant

g / The Respondent.

HTed A 3G / Concerned CIT

3R INFFA(3Te) / The CIT(A)-

o gfafaf®, 3maer el 31f8eoT, 3gHeee / DR, ITAT,
Ahmedabad
6. g wISe / Guard file.

o bk~ 0N BRE

By order/3Tcel 4,

Deputy/Asstt. Registrar
ITAT, Rajkot



